THE ALL-INDIA INSTITUTE OF MEDICAL SCIENCES AND THE
POST—GRADUATE INSTITUTE OF MEDICAL EDUCATION AND :
RESEARCH (AMENDMENT) ACT, 2007 -

No. 42 oF 2007

[30¢h November, 2007.]

| An Act further to amend the All-India Institute of Medlcal Saences Act, 1956 and
the Post-Graduate Institute of Medxcal Educatlon and Research, Chandngarh
Act, 1 966

BE it enacted by Parhament in the Fifty- elghth Year of the Republic of Indla as
follows:—

1. This Act may be ¢alled the All-India Institﬁte of Medical Sciences and thé Short title.
. Post-Graduate Institute of Medical Education and Research (Amendment) Act, 2007.

'2. ‘In the All-India Institute of Medical Sciences Act, 1956, in section 11, after Amendment

sub-section} (1), the following sub-section shall be.inserted, namely:— . 0ff Zec(i;; lrl
. . 0 ct . 0
1956.
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Amendment

of section |11

of Act 51 of
1966,

" All-India Institute of Medical Sciences and the Pbst—Graduate [acT 42 0F 2007]
Institute of Medical Education and Research (Amendment)

“(1A) The Director shall hold ofﬁce for-a term of five years from the date on

which he enters upon his ofﬁce or until he attams the age of srxty-ﬁve years,
whichever is earlier: ,

Provided that any person holding office as a Director immediately before the

* commencement of the All-India Institute of Medical Sciences and the Post-Graduate

' . Institute of Medical Education and Research (Amendment) Act, 2007, shall in so far as

. his appointment is inconsistent with the provisions-of this sub-section, cease to hold
; fofﬁce on such commencement as such Director and shall be entitled to claim

S _compensation not exceeding three months’ pay and allowances for the premature

.termination of his office or of any contract of servrce

*3. In the Post-Graduate Institute of Medical Educatron and Research Chandlgarh

Act 1966 in section 11; after sub section (/), the following sub- sectlon shall be mserted
namely'~ ,

1

whrch he enters upon his ofﬁce or until he’ attains the age of sixty-five years
s whlchever is earlier:

Provided that any person holdmg office as a Dlrector lmmedlately before the

: commencement of the All-India Institute of Medical Sciences and the Post-Graduate -

. Instltute of Medical Education and Research (Amendment) Act, 2007, 'shall in so far as
his: appomtment is inconsistent with the provisions of this sub-section, cease to hold
“office on such commencement as such Director and shall be entitled to claim -
'5.compensatlon not exceeding three months' pay and al.owances for the premature

; _tennmatlon of his office or of any contract of service.”

- IA) The Director shall hold office for a term of five years from the date on




